V1ef 1898,

‘make rules as to the transmission of articles by post.

1912.] Post Office. = = 256

ACT No. TII or 1912,

PassSED BY THE GOVERNOR GENERAL OF InDIA IN CouncaL,.

[Recewed the assent of the Govefrnor General on the

_ ’ ~1st March 1912.]
An Act further to amend the Indian Post - -

Office Act, 1898.

WHEREAS it is expedlent further to amend the
Indian Post Office Act 1898; It is hereby
enacted as follows :—

1. This Act may be called the Indian Post OﬁiCe Shor title.

| (Amendment) Act, 1912.

2. For sub-sections (7) and (2) of section 21 of Spbstitution.

f new sub-
the said Act, the followmg sub-sections shall ‘be sections (1
substituted, namely — : :élguf;)z’?of

“21. (1) The Governor General in Councﬂ may 4ct VI of

"(2) In particular and without prejudice to the
generahty of the foregoing power, such rules may—

(@) specify articles which may not be transmlt-
ted by post;

(%) prescribe conditions on which articles may
o be transmitted by post;

(¢) provide for the detention and disposal of
artlcles in course of transmission by post-
in contravention of rules made under
clause (@) or clause (b);

(d) provide for the granting of receipts for, and
the granting and obtaining of certifi-
cates of, posting and. delivery of postal
articles and the sums to be paid, in addi-
tion to .any other postage, for such
receipts and certificates; and

(¢) regulate covers, forms, dimensions, maxi-
mum Welghts and enclosures and the use )
of postal articles, other than letters, for

. making communications.”
‘ 8. (1) In
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Amendmentof 3, (7) In section 23, sub-section (2), of the said
same Act, . Act, after the words “ in contravention of ” the words
‘ and figures “section 20, clause (aj, or of ” shall be
inserted. S . S
- (2) In sub-section (3) of the same section of the
said Act, for clause (b) the following shall be substi-

tuted, namely :— ‘ ' ~ o

“(b) any postal article sent by post in contra-
vention of the provisions of section 20
may be disposed of in such manner as
the Governor General in Council may by -
rule direct.” :
Amendmentof 4, In section 24 of the said Act, for the words
e ™ “ Where a postal article, suspected to contain any
contraband goods” the words “ Except as otherwise
provided in this Act, where a postal article suspect-
ed to contain any goods of which the import by post
or the transmission by post is prohibited by or under
any enactment for the time being in force,” shall be
. substituted. ' :
Amoentmentof . 5. Tn section 25 of the said Act, for the words
to section 25 all such goods found ” the words “ all postal articles
ofmmeAct. peasonably believed or found to contain such goods”
shall be substituted ; and to the same section the fol-
lowing shall be added, namely :-—

~“In carrying out any such search, such officer
of the Post Office may open or unfasten, or cause to
be opened or unfastened, any newspaper or any book,
Eattern or sample packet in course of transmission-
y post.” ; ‘

Amendment 6. In section 26, sub-section (1), of the said Act,

o B&C)ti:fﬂsm_ for the words “shall be delivered to the Govern-

Kb, ment or to an officer thereof mentioned in the order;
to be disposed of in such manner as the Governor
General in Council may direct™ the following shall
be substituted, namely :— X

“shall be disposed of in such manner as the
authority issuing the order may direct.”

Amendmost T, (1) In section 85, subssection (2), of the said
R Act, at the end of clause (c) the word and ” shall be

omitted,
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omitted, and after clause (d) the following shall be of same
added, namely :— | L Ty
«(e) provide for the retention ~and repayment
' to the addressee in cases of fraud of
money recovered on the delivery of any
‘value-payable postal article; and .
" (f) prescribe the fees to be charged for inquir-
ies into complaints regarding the delivery
of or payment for value-payable postal
, , articles.” ' :
: , (2) After sub-section (3) of the same section, the
following shall be added, namely :— :
~ “(4) No suit or other legal proceeding shall be
instituted against the Secretary of State for India
in Council or any officer of the Post Office in respect
of anything done, or in good faith purporting to be
done, under any rule made under clause (¢) of sub-
section (2).” :
8. To section 48 of the said Act, the following aaaition to

shall be added, namely :— - soction 43 of

“or _
(¢) any wrong payment or delay in payment of -
a money order beyond the limits of
_, British India by an officer of any post
: office, not being one established by the.
Governor General in Council.” :



